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IN THE CENTRAL ADNINISTRAT IVE TRIBUNAL,
JAIPUR BENCH, JAIPUR

Date of order: 3«9=1597
CPF No.40/96 (0A 1o.179,1989)

Gordhan 3ingh, resident of 8-H, 68, J.P.Cclony, Kachchi
Basti, Sector-l1ll, Shaestri Nagar, Jaipur.

_ «+ Petitioner
Versus

1. Shri J.C.¥alra, Chairman, Canteen 3tcres Departrent,
M.K.Road, Bombay unler the Ministry of Defznce,
Govt. of India. '

2. Shri H.s.8egl, Area Manager, Canteen Stores
Department, Behind Military Hospital, Peru Linss,
Jaipur. o

.+« Respondents

Mr. R.N.Mithur, counsel for the petiticner
Mr. 8 .K.hanna, 3r. Grade cClerk, derartmental rep. for
“the responients.

CORrRAM:

Hon'ble Mr. Gopal Krishna, Vice Chairman
Hon'ble Mr. O.P.3harma, Administretive Member
CRDER

Per Hon'ble Mr. Gopal Krishna, Vice Chairman

This Conteupt Petitlen has been £ iled by the petitioner
Gerghan 3ingh stating therein that by not considering his
case for regularisation, the respondents have committed

contempt of court.

2. vle have heard the learned counsel for the petitiener
and 8hri S.K.¥hamma, Sr. Grade Clerk, departmental repre-

sentative for the respondents.

3. The petitiener hus been regularised in service in
terms of the directions of the Tribunal. No case of c¢ontenpt
is now made out. This Contenpt Petition is, therezfore,

dismissed. Notices issved are dizcharged.

(O.Pg ma ) ' (Gopal Krishna)

Administrat ive Member Vice Chairman



